L. Bitis Introduced
WORKING JOURNALISTS CON-
DITIONS OF SERVICE) AND
MISCELLANEOUS PROVISIONS
(AMENDMENT) BILL*

(Amendment of section 2.)

SHRI S. KUNDU (Balasore) : I beg to
move for leave to introduce a Bill further to
amend the Working Journalists (Conditions
of Service) and Miscellaneous Provisions Act,
198s.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further 1o amend the Working
Journalists (Conditions of Service) and
Miscellaneous Provisions Act, 1955.”

The motion was adopted.

SHRI S. KUNDU : I introduce the Bill.

INDUSTRIES (DEVELOPMEN AND
REGULATION) AMENDMENT
BILL*

(Amendment of Section 11)

SHRI S. KUNDU (Balasore) : I beg to
move for leave to introduce a Bill further to
amend the Industries (Development and
Regulation) Act, 1951.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce &
Bill further to amend the Industries
(Development and Regulation) Act,
1951.”

The motion was adopted.

SHRI S. KUNDU : I
Bill.

introducs the

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL®*

(Amendment of Sections 2, 3, etc.)
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Child Marriage
Restraint Act, 1929.”

T he motion was adopted.

ot W wew e : & fadaw A
o w@r g

STATE BANK OF INDIA (AMENDMENT)
BILL*

(Amendment of Sections 7. 19, etc.)
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further to amend the State Bank
of India Act, 1955.”

1he motion was adopted.

ot vy fawd : & fadas A da war
g

COMPANIES (AMENDMENT) BILL*

(Amendment of Sections 252 and insertion
of new Section 255 A.)
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Companies Act,
1956."

The motion was adopted.
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LIFE INSURANCE CORPORATION
(AMENDMENT) BILL*

'Amendment of Sections 19, 23, etc.)

st wy fawd (A7) : § weAr
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Life Insurance
Corporation Act, 1956.”

The motion was adopted.
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SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of Sections 3, 4, etc.)
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MR. CHAIRMAN : The question is :

“That leave be granted to intoduce a
Bill to amend the Salaries and Allowances
of Ministers Act, 1952.”

The motlon was adopted.
Nt anwa fag goag : & fadas w
¥ wTar g

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Articles 15, 16, eic)

SHRI SIDDAYYA (Chamerajanagar) :

KARTIKA 30, 91 (SAK4)

I Imroduweed 442

I be to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill farther to amend the Coastitution
of India.”

The motion was adopted.

SHRI SIDDAYYA : I
Bill.

introduce the

CONSTITUTION (AMENDMENT) BILL*
(Insertion of new Article 24 A)
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MR. CHAIRMAN.: The question is :

““That leave be granted to introduce a
Bill further to d the Constitution of
India "

The motion was adopted.
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PREVENTION OF CONVERSION BILL*

ot guax fay gawg (fre) - &
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qar F37 ®) wyafa & amr

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to restrict the conversion of religion
of minors.”

The motion was adepted.
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